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The Director General,

Dt. of Becision : 28«4.97, .

.+ Applicant.

Telecommuniciations,Sanchar Bhavan, *

New Delhi.

The Chief General Manager, -
Telecommuniciations, AP Circle,
Door Sanchar; Bhavan, Abids,
Hyderabad. .

I

The General Manager,
Telecom District, Daba Garden,
Visakhapatnam.,

The Sr.Superintendent,

Teletrafic Division,

Dept. of Telecommunications,
isakhapatn%m.

.. Respondents.

Cnunsel for thﬂ applicant : Mr.V Venkateswaras 1’.‘::10

Counsel for

CCRAM:

the respondents : Mr.K,Bhaskara Rao, AJdl.CGSC,

THE HON'BLE SH%I R, RANGARAJAN : MEMBER (ADMN.) .

THE HCM'BLE SHRI B,.S. JAI PARAMESHWAR : MEMBER (JUDL.)
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ORDER
|
CRAL CRDER (PER HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN,)

!
Heard Mr.V.Venkateswara Rao, learned counsel for the
learned ccunsel

applicant and Fir .K.Bhaskara Rac/for the respondents.
| .

2. The applicant is a physically handicaped person who
|
wasS permitted ﬁo run a Bublic Telephone Booth ;s per the conditions-

etipulated therein. It is sts+ad that the applicant is due to pay
A v y

| -
about Rs.36,000/- to the respondents, The applicant submits that he-

has filed 0.5.691/91 on the file of the Third Additional District
|
Magistrate Court, Visakhapatnam challenging the demand of payment

for the Telephoéne Bill. That 0.8. is still pending.
\

3. In the mean time in view of the judgement c¢f this Tribune—

|
in 0A,187/94 and batch the applicant is to be absorbed Qs a casual
! kmd%ajﬁhxitdvjk»wgLaﬁl&in;. e
labcur and hisl further pfﬂgiusﬁifecidedJthefeen. The applicant wa—

|
not absorbed as casual labour in terms of the judgement in OA.No.

187/94 and batth.rnéd e ﬁv"&wk hngyﬂa)» At Eﬁ»fftwa.i:/‘(
\

4, Hence, he has filed this 02 to absorb him as a casual
labour in terﬂs of the judgement in OA.187/94 and batch witb all
1

consequential benefits such as seniority, grant of temporary Statu—

-

regularisatio% etc., = — 4 T

5, The'respondents have filed their replv. In the reply 1t
|
is stated that they will absorb him as casual labour in terms of

L
—

OA.No.187/94 and batch subject to the condition that he can take
| 4 .
no due certificate after paying the Telephone bill as above witho

[
waiting for the decree in the suit on the file of the Third Addl.

District Magistrate Court, Visakhapatnan. [yhe Government dues

Rt il &5

cannct be‘geféuehaséd_ﬁan.give effect to the directions given in *
| —
OA. The spplicant should fulfil all thgkonditions before impleme;

the direction in 0A.187/94 and batch in his case. Inthis case th
! - he ~
applizart is due to pay the telephone bill and /is required to

obtain the no due certificate. He cannotcggt absorption now and

| .
pay the bill if required after the decree is passed in the above



£y
h | s-

(&)

said 0&. That ﬁould mean loss of interest to the Government

which is not desirable. In view of the abcve, the applicant

may nowfpay the telephone bill amount, obtain = the nordge

A

certificate and approach the respondents for absorbingaﬁs a

casuval labour in temms of the judgement in OA,187/94 and batch

disposal of the

without waiting for/CS én the file of the Third Additional District

Magistrate Court, Visakhapatnam.

If the applicant produces the

no due certifichte a8 above he should be engaged as casual labour.

If the decree is passed in his favour by the Third Addl.Bistrict

Magistrate Court, Visakhapatnam the amount paid by him should be

o

— | . .
f:k%;ﬁ;i&é'back to the applicant within a month from the date of

e
passing cf the decree.

6. With the above observation the OA is dispcsed of.

N¢ order as to costs.

JAT PARAMESHWAR)
MEMBER{JUDL, )
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TDicrated in the Cpen Court)
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(R. RANGARAJAN)
MEMBER ( ADMN. ) l
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Copy to:

- ' - !

1& The Director General, Telgcommunications,
Sanchar Bhauan,;ﬂau Celhis

23 The Ghief Generala Manager,
Talecqmmunlcations, AP Cirdele,
Doorsanchar Bhaian, Abids, Hyderabad.

&l
35 Tha Genaral fManager, Telscom District,

Caba Pardan, wysaxhapatnam.

4¢ The aenior Suparintendent Taletraffic 01v151on,
of Tllecammunications, Bl isakhapatnam,

Oepty
Sﬁ‘Une copy te Mréu;vankatasuara Rao, Adwocatc,CRT Hydaraaad.
64 One copy to Mrik,Bhaskara Rao, Addl. GaC,CRT,Hyderabad.
% Ona copy to D.ﬁ(A), cAT,Hyderabady
8. One duplicata copy.
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